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1. Petitioners impugn order dated 09.03.2022 passed by the Tribunal whereby
Tribunal has directed that no DPC for the post of DDC (I) shall be held without
the leave of the Tribunal.

2. Learned senior counsel appearing for the petitioners submits that petitioners
are Assistant Drug Controllers who had been appointed by the process of direct
recruitment. Subject OA was filed by the respondent Nos.1 & 2 who are Assistant
Drug Controllers appointed through the process of departmental promotion.

3. Learned senior counsel for the petitioners submits that petitioners were not
impleaded as parties to the subject O.A on the ground that they are not affected.
He submits that impugned order records the objection of the department that the
direct recruits are likely to be affected and have not been impleaded. He submits
that despite the fact that petitioners are not parties to the proceedings, the DPC
for the post of DDC (I) to which direct recruits are also aspirants have been
stayed in toto without hearing them.
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4. Learned senior counsel for the petitioners under instructions submits that
petitioners be permitted to intervene in the said O.A and directions be issued to
the Tribunal to expeditiously consider the O.A for final disposal or if that be not
possible some interim arrangement be arrived at so that DPC could be held.

5. Issue notice. Notice is accepted by learned counsel appearing for respondent
Nos.1 & 2 as also by counsel appearing for respondent Nos.3 to 5.

6. Learned counsel appearing for the respondents submits that they have no
objection to the request of the petitioner without prejudice to their rights on the
merits of the original application.

7. In view of the above, this petition is disposed of permitting the intervention of
the petitioners in the subject O.A 578/2022 (Delhi).

8. The petitioners as well as the direct recruits who are petitioners in W.P(C)
970/2021 are impleaded as parties. Learned counsel appearing for the
petitioners submits that since he appears for all the parties, he shall furnish copy
of memo of parties of W.P(C) 970/2021 to learned counsel appearing for
respondent Nos.1 & 2 and also appear for the said parties before the Tribunal.

9. The amended memo of parties of the O.A be filed by the petitioners therein
within a period of one week. Counter affidavit, if any be filed by the petitioners
within four weeks from today and rejoinder, if any be filed within two weeks.

10. It is informed that the matter is listed before the Tribunal on 24.08.2022.
The Tribunal shall consider taking up the O.A for final disposal on the said date
and in case the same is not possible for any reason, consider the request of the
parties for an expeditious arrangement being arrived at so that the DPC can be
held expeditiously for the post of DDC (I).

11. It is clarified that this Court has neither considered nor commented upon the
merits of the contention of either parties and the intervention would be without
prejudice to the rights and contentions of the parties and without conferring any
special equities in favour of the petitioners.
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